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Learned advocate for the appellant submits that in view of 

the Final Order dated 10.11.2021 of the National Company Law 

Tribunal (NCLT), Amaravati Bench and subsequent claim 

pursuant to the said order launched by the Department due for 
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recovery, the appellant intend to withdraw the appeal. 

Consequently, appeal is dismissed being withdrawn. 

 

(Dictated and pronounced in Open Court) 

 

 

 

(D.M. MISRA) 
MEMBER (JUDICIAL) 

 

 
 

 
(R. BHAGYA DEVI) 

MEMBER (TECHNICAL)  
rv  


